
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, 

JAIPUR 

Date cf order:· OJ .01.2002 

CP No.78/2001 (OA No.471/2000) 

Dharmendra Sharma s/o .Shri B.S.Sharma, aged 27 years r/o 

Near Hazoori Darwaja, Alwar (Raj.) 

•• Pet Hi oner 

Versus 

l. Shri Harsh Man Kaire, Commissioner, Kendriya 

VidyaJaya Sangthan (Hos), 18, Institutional 

Area, Shaheed Jeet Singh Marg, New Delhi. 

2. Shri V.K.Gupta, Assjstant Cornrnj. ss j oner, 

Kendriya Vidyalaya Sangt.han ( Hqs ) , } 8 f 

Instjtuti0nal Area, Shaheed Jeet Sjngh Marg, 

New Delhi. 

3. Shrj Sanjiv Kumar Ja.in, Aes.ietant Commjse.ioner, 

Kendriya Vidyalaya Sangthan, Regional Office, 

Jaipur 

4. Shri Mahendra S.inqh, Principal, Kendriya 

Vidyalaya No.l, Near Motj Doongari, AJwar. 

Respondents 

Mr.P.K.Sharrna, counsel for the petitioner 

Mr. V.S.Gurjar, ccuneel for ~he respondents 

CORAM: 

Hon'ble Mr. Just.ice O.P.Garg, Vice Chairroan 

Hon'ble Mr. Gopal Singh, AdminiEtratjve MeIDber 

ORDER 

Per Hon'ble Mr. Justic~ O.P.Garg, Vjce Chairm~~ 

This Contempt Petjtion has been filed for the 

alleged di?obedience of the order dated 23.4.2001 oaeeea 

in OA No.471/2000, by which jt was directed that the 

application . of the applicant fer appointment on 
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compassionate ground; shall be ccnsidered by the 

respondent Department. The learned counsel for the 

respondents, Mr. V.S.Gurjar, statee that appUcatjon of 

the appljcant has been duly considered and has been 

rejected by the Department. The learned counsel for the 

applicant, Mr. P.K.Sharma, states that the application has 

been rejected en ipsufficient grounds, and as a matter of 

fact, the grounds on which the application has been 

rejected have alredy been ccnsidered in the · OA by the 

Tri bun al. Be that it may, the respondents has coni::i dered 

the application of the applicant and passed an order dated 

18.9.2001 (Ann.Rl) in pursuance of the order passed by 

this Tribunal d n OA aforesaid. Therefore, the Contempt 

Petition does not survive and the notices issued to the 

respondents are hereby djscharged. However, jt is directed 

that if ·the applicant has a grievance against the order 

pa esed by the respondents, 

filing a seoarate OA. 

C.1~<1-I,~ 
(GOPAL ~JH) -
Adm. Mel'flber 

he Tflay challenge the same by 
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